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आदेश /O R D E R 
 

PER V. DURGA RAO, JUDICIAL MEMBER:   
 

These five appeals filed by the assessee are directed two separate 

but identical orders against the order of the ld. Commissioner of Income 

Tax (Appeals)-19, Chennai dated 03.08.2022 relevant to the assessment 

years 2012-13 and 2015-16 as well as common order dated 03.08.2022 

for the assessment years 2016-17, 2017-18 and 2018-19.  

 
2.  When these appeals were taken up for hearing, the ld. Counsel for 

the assessee has submitted that the assessee could not appear before 
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the Assessing Officer to substantiate his case due to the circumstances 

beyond his control. It was further submission that before the ld. CIT(A), 

the assessee has filed the details and the ld. CIT(A) granted partial relief 

without considering the case of the assessee in right prospective. Thus, 

the ld. Counsel prayed for one more opportunity may be given to the 

assessee to substantiate his case before the Assessing Officer.  

 
3.  On the other hand, the ld. DR relied upon the orders of authorities 

below.  

 
4.  We have heard both the sides, perused the materials available on 

record and gone through the orders of authorities below. The Assessing 

Officer has concluded the assessment order under section 144 r.w.s. 

153C of the Income Tax Act, 1961 [“Act” in short] and additions were 

made. On appeal before the ld. CIT(A), though some relief was granted, 

however, the ld.CIT(A) confirmed certain additions on the ground that 

sources is not explained. By considering the entire facts and 

circumstances of the case, we are of the considered opinion that one 

more opportunity should be given to the assessee to substantiate his 

case before the Assessing Officer in the interest of natural justice. 

Accordingly, we set aside the order of the ld. CIT(A) and remit the matter 

back to the file of the Assessing Officer to decide the issue afresh in 
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accordance with law after considering necessary details as may be filed 

by the assessee. We also direct the assessee to file all the details before 

the Assessing Officer for his consideration.  

 

5. In the result, all the appeals filed by the assessee are allowed for 

statistical purposes. 

Order pronounced on 28th October, 2022 at Chennai.  

 

Sd/- Sd/- 
(MANOJ KUMAR AGGARWAL) 
ACCOUNTANT MEMBER 

(V. DURGA RAO) 
JUDICIAL MEMBER 

 

Chennai, Dated,  28.10.2022 
 
Vm/- 
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3. आयकर आयुƅ (अपील)/CIT(A), 4. आयकर आयुƅ/CIT, 5. िवभागीय Ůितिनिध/DR & 

6. गाडŊ फाईल/GF. 


